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Report ang Accounts (1978-79, 1979-
80 ang 1980-81) of the Institute for
Post Graduate Teaching and Re-
search, Gunjarat Ayurved University
Jamnagar and related papers..

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (MISS KUMUDBEN M.
JOSHI): Sir, T beg to lay vn the Table a
copy each (in English and Hindi) of the
following papers:—

(2) Annual Report and Accounts of
the Institute for Post Graduate Teach-
ing and Research, Gujarat Ayurved Uni-
versity, Jamnagar, for the year 1978-79,
and the Auditors’ Report on the Ac-
counts.

(b) Annual Report and Accounts of
the Institute for Post Graduate Teaching
and Research, Gujarat Ayurved Univer-
sity, Jamnagar, for the year 1979-80, and
the Auditors® Report on the Accounts.

(c) Annual Report and Accounts of
the Institute for Post Graduate Teaching
and Research, Gujarat Ayurved Univer-
sity, Yamnagar, for the year 1980-81,
and the Auditors’ Report on tte Ac-
counts. B

(d) Statement giving reasons for the
delay in laying the papers mentioned at
(a) to (c) above.

[Placed in Library. See No. LT—4103)

82 for (a) to (d)].
Export Inspection Agency (Recruitment)
Amendment Rules, 1982,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A SANGMA): Sir, I beg to lay on the
Table, under sub-section 3 of sestion 17
ol the Export (Quality Control and Inspec-
tion) Act, 1963, a copy (in English and
Rind)) of the Ministry of Commerce Noti-
fication G.S.R. No. 402, dated the 24th
April, 1982, publishing the Export Inspec-
tion Agency (Recruitment) Amendment
Rules, 1982.

[Placed in  Library, Sec No. LT—
4104/82). - -
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Reported Lynching to death of seven.
teen Anm:d Margis in Calcutta, on
_April 30, in 1982

MR. DEPUTY CHAIRMAN: Now we

take up the Calling Attention. (Interrup-

tions).

SHRI KALYAN ROY (West Bengal):
Sir, I have got a very serious point of
order about the admissibility of this Call-
ing Attention. -

MR. DEPUTY CHAIRMAN: The Cal-
ling attention has been admitted.

SHRI KALYAN ROY: I want to draw
your attention to the Rules of Procedure
of the Rajya Sabha in this connection. If
you plcase look at Rule 47, sub-section
(vii), it says:

“It shall not relate to a matter which
is not primarily the concern of the Gov-
ernment of India,”

Then, Sir, sub-section (xviii) says:

“It shall not raise matters under the
contro!l of bodies or persons not primari-
ly responsible 1o the Government of
India.””. - - L= :

Further, Sir, sub-section (xix) says:

“It shall not ask for information on a
matter which is under adjudication by a
court of law having jurisdiction in any
part of India.”

Again, Sir, if you look at section 48
it says:

“In matters which are or have been
the subject of correspondence between
the Government of India and the Gov-
ernment of a State, na question shali be
asked except as to matters of fact, and
the answer shall be confined to a state-
ment of fact.”

Sir, this particular Calling Attention at-
tracts all the clauses as mentioned in
Rules 47 and 48. It is totally a subject of
law and order, which is absolutely a matter

s
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for the Government of West Benga! and
the Government of India does not come
in. Then, Sir, the Government of{ India
has nothing to do with State subjects. Fur-
ther, Sir, it is concerning information on
a matter which is under adjudication of a
court of law. Again, it has come in the
Press and admitted both by the Home
Minister and the Chief Minister of West
Bengal that the Government of India and
the Government of West Bengal are in
_ correspondence about this ghastly incident

which took place inCalcutta cnthe 30th
April. So, under all these Rules it cannot
be admitted. (Interruptions) We had raised
the matter about the massacre of the land-
less labourers in Madhubani, the massacre
of share-croppers of Harijans in Bihar, (he
murder of innocent persons and dacoits in
various parts of Uttar Pradesh. We were
not permitted, except in rclation to the at-
rocities on the Harijans because we were
told that. . |

SHRI J. K, JAIN (Madhya Pradesh):
Sir, is it a point of order? Or is it a speech?
(Interruptions) I want to know: i3 it a
point of order or he has the permission to
make a speech? (Interruptions)

SHRI KALYAN ROY: 1 have only to
make the submission that it does not con-
cern the Government of India. It is under
correspondence between the Government
of West Bengal. . .

MR, DEPUTY CHAIRMAN: Your
point is clear. (Interruptions) Onz by one,
please. (Interruptions). You addrese the
Chair. Mr. Kalyan Roy.

SHRI KALYAN ROY: We condemn
this ghastly incident. (Interruptions).

SHRIMATI SAROJ KHAPARDE
(Maharashtra): What is the connection
this ghastly incident. (Interruptions).

_SHRTI KALYAN ROY: What has she
learnt in the USA for three months there?

I want her only to learn some of the
Rules of Procedure. (Interruptions) Under
the Rules of Procedure, this particular Cal-
ling Attention cannot be admitted, particu-
larly in view of the fact that the Chief
Minister of West Bengal has announced
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that a judicial inquiry is going to Le held.
After that, how can this particular Calling
Attention be admitted? If it is admitted,
it will open flood-gates, which will defini-
tely not be advantageous to the ruling
party, (Interruptions)
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= anifoe audawy (vgow) ¢
saa, au faagw § & dma ay
AW 9@ 3@ 9T Afsfoma
T dF F oA fFar oAk
FH O AN THH! AT & AT AT
ZaeqT F1 N Ag § [ 99 T
T X Jfsfraw EEE @
T WY g ar Fifaw v Aee %
€ N I@ GIA ¥ gEAT 9w F WY
qTq SEFT T A1 §EX & ATAA &
® X $8 Wi TV &3, A Iq
qfefmms wesagd 43t § 5k 3g
w1y & 1 £ a1 & Ad) awmarfe
g9 97 @gq A1 I grm

Mo &Fo &7 ;A7 Tg T3
@ H aw g fF g ¥ fewraw
I I TH HIA F WKL A8 IO
g Ok &t fawg %1 g w1 @
g... (wFgw) fage & wy W@v
3G gWT 91 qg HATAWAT JZT 9T AET -
# YT T 41, . . (|¥@IR)

MR. DEPUTY CHAIRMAN: Please
take your seat. Don’t take down anything.

SHRI J. K. JAIN:? . -

MR. DEPUTY CHAIRMAN: I wili call

one by one. (Interruptions) Mr. Jain, you
can speak later on. will call one by one.
(Interruptions).

o Ark AR (Wew x3W) ¢
Hwra, R fua s Feamor @ &Y
T gganfa o€ g fe Y wwen

*Not recorded.

e
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[ero wrs mgrav)
F@T F AUFTC GF FT § IT I
SATATHY SEATA T 9 Hy |14 ?
grE FH J9 I9F A F,,, (¥
qA) | AR FOIRT G ar . §F =y
T FZT AT I . I ITRT qS\T
T ) Gy W wmA g & S fad

"&T%Hﬁ"u A Al B G-
FT @A 91 | AFFT 98 W ARG

faater 3, &7 & wodw WA *

Cagkw weA § wiverwm 7 @, u%

zro“mf-;a.w"tt: gt &7
farmt $1€ = 3. .. (Saquw)
SHRI SADASHIV BAGAITKAR: Sir, I

strongly object to this. This canaot gn «n
record,
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st S0 &0 Sw: TG gaATd

‘aﬁfmqaraﬁ%aﬁmg?

-

ot T e arrewe ;. & QT
FITAT FLAFAE 7 . . . (*HAEW)

=t %o Ho WA : Wy fw
A BT JIFART TRESAT FT AT
@ & fF dme A g gEr Smey
gt 9x A= A G AT g wwHaAr
g 9T A JIAT TN wh,  qE
&% w1 7g W wmew s g
foasdr wa =Y famer & Tfgd )
gu o Fegr TE S T AT s
UMEIFT T AT A X IS FN
g wgnm wAfgd @ fF FEwwr
F g fow o & 4 g™ gl
§ gaar @gi 9T wal g =ifEd
I gART a9 & faq & ST #1

. g # fewfaw F@ ¥ AT FAT

k1170 S WAYA )

SHRI KALYAN RQOY: Sir, now the cat
is out of the bag. ,

MR. DEPUTY CHAIRMAN: Now, Mr.
Maurya.

SHRI KALYAN ROY: Please allow
him, Sir. Why do you stop?

MR. DEPUTY CHAIRMAN: He has
finished. Mr. Maurya, Please. (Interrup-
tions). . .

SHRI KALYAN ROY: Let the clown go
on clowning, Sir, We are enjoying it. (In-
terruptions) .

o g Bz A (wem wdw) ¢
A STesafa §ft, g wfaw
HEWH WINF WOY aga =9 fagi
F a7 @ fer g omE
e gwl 99 & W geer of
FETT T T JGT I TF FGEqT F7
T IAT TAFAT H | 9g¥  ar
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4w 5@ AW A oAWar § fE
fady o7 & o7 TR sw Ag ¥ &
AT § a1 afl, 39 497 F A7 a9
g9t & A1 9% A% 99 wa F @
we AT Fear ¥ g Afpa 2w F gw-
FAT HA A N T qgy &, AR
AT AT A H @A g TE O
faa o s wifed 0 @ S
T der § Fawar ¥ AR @

ot Sumwafa: S :

- |y 37 for qig: 9wy @ 9
RI & @7 9 ¥ AR #7 & qEE
T3, WS o AW F W i
gAY 9 HAT-HAT N F @A AT
g1 T & TR A AX gL GTHL
T TER @a fear g S v
wWFER fFar &0 & e g &
T AR § fF s dw wwx
it & Ay §m q—aw% wgi

i fay @ ar (fagm) ¢ 99-

awmafy g, v @ fafer A

3 fr ol & wugmrd a% 6
e & ANgE, W drw § faa

"w“rsra'aﬁg\ﬁﬁémmmﬁﬁﬁ

7 fAt &7 § QX 0 g ggar §
3% €T FZT IaAT  qOA 1 AfwA
FE qg 9T qIT At g ST a,
sfFwar 1 @ w9 39 fF oaga @
we & AW agt ¥ £

U Aqwa a8 1 ¢ fF ag oF
S faum 3 s fRfyee § s e
gaqd Igar =R oy maawr Ry
AN A A qgar 98 S fa3dy ave
a1 ¥ «f93 )

! e b
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{t gagamfa : =9 fawg ¥ aE
S GRS

wt fws = & ofsew
frafre @ #a7 &= wr & &6
HqqTiaF GiFAS B T @A g @Y
%q?faga%rmﬁﬁamﬁﬁ-
W R _

MR. DEPUTY CHAIRMAN: Dont
canvass other points.

oy fud @s7 w1 § g wEN
agar §. fF e @8 W W @
et § f W A We @) oAE
oy g, fRer 7 feer ®w oW, @
g #dt ¥ &7 ¥ A 9w fm
frdt &7 ¥ WY g1, 99 9T 991 T
gy wifga 1 aeE 5 wx gheedt
9T g g ar Sas W s ggt
9T I3 | § q@ar § f5 oS i
HIUT AT § IR # FWE 9%
giar & Tvafwr st gew A ) a8
wﬁwwq@m@ﬁm
FZAT A1ZAT § |

SHRI ARVIND GANESH XKUL~
KARNI (Maharashtra): Mr. Deputy
Chairman, Sir, I have got- nothing
much to add now since many of the
party Members have expressed their
opinion. I am only to -uphold a con-
vention in this House that such dis-
cussions do take place. Now that a
judicial inquiry Jhas been ordered, one
hag to limit the questions to the extent
that is possible.  Butf, Sir, when
seventeen people are lynched and it
is a very ghastly crime against huma-
nity, in that perspective we should
discuss this matter. No political
motives should be attributed. It is
not necessary. 1 think, my young
friend, Mr. Jain, having come from
Haryana, he is bulldozing the problem.
He was in the habit of addressing
lectures there. In the same mood he
has entered here, As a young man,
we should discuss this problem, that
is what I would teil him.
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MR, DEPUTY CHATRMAN: 1 think
the House has almost agreed that we
should discuss this matter and the
point that Shri Kalyan Roy has raised
may not be pressed. At least, I would
welcome personally if the House and
the hon. Members would agree to the
suggestion that he has made. (Inter-
ruyptions). On the principle, we have
not been able to follow this principle
which you have just now mentioned.
On several occasions in the past we
- have discussed State subjects. We
have not followed that line strictly.
As Dr. Bhai Mahavir said, we can
discuss this problem.

ot anrreat 9EI wrew (faE)
AT, OF quen | T g

MY I%yate . qwaEn @w @
T, wihew wevm A i

a} ROIFN KALYTE . G TRAT
wa e Fefawe 3

= IEAYR argmm
§ =fg@d

| YA ST YTy - a1 WY
g R
. oY ey Ay (fage):
fage ¥ gfem A ™ & wiTEEy
o faar s

ot gquwmfa
IFEEY |

wig ¥ @fad

o pERY AT WA A
qgEE & AW 9. .. (wAUw)
d& @ & AW 9T AT §
arw q¥ gfwet & fage & ey &
TMT ST W& | gg g faar awem
gheam for srar fedr s, ag Y
wrgal dfeT F FE A
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afe o gwet @nr fagre oA o
@ & FFgdTSe ¥ T 9T ;MW O
e oA & AW g qfes Fv
Mt & 7 w7 W E AN W
gW AN 93 T qIE F4T AL
(wateret)

ot gwemmfa : wrERg fad =9
W g 99 9T ®ww Sifqd, gq 97
;T Tl T g

ot gwidy ATy gfoe
fSrrsaE . . (mEant) @ ]
! A I T A HY TemET, OF
fram =R | Tad w@ed Farsim
@ FF T (TmEEw) mIT o Agy
F@ § wEA H o= Afa =
TG ¥ AEA &1 Ad gardam
N R, (wmam) T T
daer #F . . . (AT

o} FTALFAY TR QT : ITHAT-
ofy Y. .

ot Iugarety ;. ST SETE W
qfsa, @as A1 F@ETH FW  AWed
N (LT wa foagen Awg AEy &
f& wd Fifem wdww Frogw A
W JWA A WO FH AV #) ISTE-
I, TE! mﬁﬁm%fxfwfm

. . (eraw) -

Y FTETEY WA oy ;. 3EY
gy Ffawr geww faar av | fagr
¥ IF TgEER ¥ 9w e, .
(su¥mmw) 78 TRA IIAT FHT AT
. . (w@gw)

Wt @ . wa qwy Ay R
FAET I3 FT. ., (wrwEr)

=Y gEdD AW AR IR
N a@ F faw T war, (e )

AT qO Gy ¢ ITWY fasTéR

« 7
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W qwganty @ w9 9T § a3
FT a»‘rﬁa‘rir FA TATR T STAN, HA
aag wgr & & sfaw wdww fowr
st afst . (Bu=ars)

qY ST AWK Wi o HTOE
TLEE T F FOT WG ug fHwur. |
(suaeea) g @ a6 T EL .

ueefa : gad ST FEaE )

W g AT A1A ¢ FE
I &, TM g &, A F1 A
aeiw &7 a9 TG 8. . . (uyar)
W o A7 e d fady § &
AT FT AT FE@TE .. .

(At this stage, the hon, Member left
the Chamber). -

SHRIMATI MONIKA DAS (Kar-
nataka): Sir, I beg to call...

. st wnTet AEW uwA ;O
arg 3% Ag § | A qgd s

Wt ®o Wo W TG -
A ... (w@ew) a3
Wt ot gERE ATaEw ART WU
¥ g9 A "9e F¢ ey, ..
(varem)

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Is it proper

to discuss it when a judicial inquiry
has heen ordered?

MR. DEPUTY CHAIRMAN: All
right you raise the objection and I
wil] over-rule it. That point has not
been accepted. Let us proceed. You
can raise the point when you speak.

o9 FIT F@ d99 DT |

oW SeTEY WHIR e
I[A T FaTT Ay 1 wuw ofwEw
¥ & fEars AT T I TEER
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IFT 5T

. (auaure)
qA E AT AT FUY T
Ea‘TW@WF@Wﬁ%‘I
g FAT FEEE qge fam
‘WWW@W
#A, a8 swaa &% TEr o |

A

q Iuyaiaf 3% g W
T T %, (wram)

W AR AT THEH FIHioATFaT
ATCYHE W E 1 T OFT AW
Flgh o @3T F 99 qEHAT &

-

39 9T FIferm EwH amgy

E

(WW)

Aford (wpmm@) #1597 g3nw 97 o 3
wug 2 ferg 67 IwE 3tz wooms
77 (BREE)

N1 Iuwwrdea | o9 Oy dEw
¥ Fg T AT FC F Q@ W A
gFy & (wEm@) TwH 9T
[ Y AR wfaw wEE W oW
i & @ ... (wwawm)
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[ svaaafa) o

my A4t F & Fww F A,
o A § FEgr § (wWaEw)

s GmEedl wEi@ IR 0 T
gt @ fowed g g @rfa
w2yq @ FE L @Y, a8 e d
Al g (sIaE)

st gogAlfa: o9 8§89 FW
& gf wn gmta W g afwT
gHg & 9W g (siFaww)  Frfaw
o ox W femwmw @, FTma
g A (sgmawm) @ faEr awg
fawa & f& 978 foge TR #
ay frdy ¥ foam § 1 W9 I weRW
¥ qloe " gy 1 fedr W sdw
N g ag W S F ogwdq
T #I F@F F @R F gREA
gT &Y qIA) §, AR g IR G
oy arer & 1 e few e
¥ q@ g 1 99 ARY § A TEE
FT Aifoy, HA AEla T g )
P9 I g3 9gF F AT | I7A
MY W 9T GEASA &Y, T g gwar
2 1 TA W g 9 TEY § )
% ¥gm g R "W ¥ T g,

ar wgt d a1F 1wy qe 2 R
(sazaw) R ot
gl wid Wilavr o i, wraw

at Fg | F owaw @ OE 1 W

A weel ¥ wEr g feEr &y

ag wa g foar gy 5 fedy

T §ER F g agaafs faue

it /Y & I (m3am)

ot IwaAwaly . ag 9 faear

T % 98 W9 w9 g% Jar FI
g faoar #gi & 7

Nt wrEEl YW@ >R oav

. N mwfe ww § 7 (ewwmm)
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Mo W AZlEiT © Wi 9EAT

I” YR TEE I F o
i o f& Ffar swewT @ awar

ot Jugwafx e, zro W4T
TYAIT S, WA A qHE, I U
gE FA  (w¥gw) www FE g
fo sfer wéwm wx @ agm @ 7
U AT FAcd, O gH FT S
g | gAY &7 F31 & A& g awdt
g TR §HT @ A1 @ W awar &
A, (sataw)

e owif Wglqie ;. SychAT &
g ¥ g fafrw wr & f il
WOT F HgAT FL, F9 GAT
TR A& ¥ 31 Ig aeg § FIH
T gF. ... (wErEw)

sy gqgwmfa - @ 9 & =7
@ g ‘

e, Wi WA o afew w5
faa %1 77 780 7 gy (swra)
fagz g & foam @ (sq¥-
aF) AT aEr wET & 47 FT QO
g, WOH I A I AT JE@ Al
ot f& sifan wEgw adl g gwar

& (w¥ww) =gt 9T avd Wy #
T raedy, . . (sgaeva)

st Iugwmfa g7 9w AETaRR
HAQ TIw N gwIy §, JEwr
NE-AAT & @ & 1+ AY g
g 7 T @ T § oagwd

B
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grdt &, uwsfae g awar § Afe
W agam w5t 1 w9 fae |
N9 afFs qug &, T ar..
(saa=)

A FaFa g g2 T A
T W A 9 1 (|Ta™)

=t URTe o (fg)
1T AT gy & (mearr)
. smal §4o @ive - AT ITEY
@y §... (sm=wm)

ot INANTE . wIqR WY AT

1.

SHRIDINESH GOSWAMI (Assam):
Sir, I would appeal to the Opposition.
You have already allowed today’s
Calling Attention Motion lo be moved.
And you have also overruled the
points of order which have been
raised. Now, the other day, an appeal
was made by the Opposition leaders

_ that we should finish all Business by

. 3 P.M. tomorrow so that we can lake
_up the corruption issue.

But at the
same time, if we go on agitating on
other issues like this, this will come

* in the way of the discussion on cor-

ruption issue. There rannot be two
yardsticks. On the one hand, we are
saying that the corruption issue
should be discussed at 3 P.M. tomorrow
and thal we should finish all other
Business by that time. But if we go
on quarreling like this, and tomorrow,
if the Leader of the House says that
the corruption issue cannot be dis-
cussed, then, I do not think we will
be in a position to blame him because

* we will be told that it is we who have

wasted the time of the House. That
is why, I would say that we should
go ahead with this Calling Altention
now. I do not think there will be
time to take up another Calling Atten-
tion tomorrow. If we take up another
Calling Attention, then, let us take it
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that the corruption issue cannot be
discussed, we will not be able to
discuss the corruption issue.
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MR. DEPUTY CHAIRMAN: That
is the point. This can be discussed
in the next Session also. We have

discussed this several times. We can -
discuss it again. Nothing will be
lost,,

ot SeraY AWIg AR A,

frare AT G @rd, fgrarst a@K
O

T} ITARl7:T 7139 ; WWW
W E (wTam) - e

st gRam@E . ifEd, wEAw
fiqiw wr g feR a@ F IR
# Y WAt FgAT &, Fg At |

WY VIR ATES © WUY G967
o TR 9T Srerd FY IS AT @ |

sfimed; AGE @%@ IgawTala
I, = g o T, e o
I . . (*aE)

Y S AXT AT e
mmm%@n%( gigar. . (sa¥uaw)
ﬁag,mnﬁ%mﬁamw
w2 ¥ fax AT ar. . . (sVaw)

—T -

- ofy IYEHAfy ; wTg 95 SRy )
gfr | T AT TAT AR B
then I shall bring it to the notice of
the Chairman. (Interruptions) Please
hear me. -

sy wuIEt XoTe wed o fEge
F grv ¥, .. (;|TUW)

MR. DEPUTY CHAIRMAN: If you
are so serious about Bihar, I will
request the Chairman to admit the
Calling Aftention on that. But I do
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[Mr. Deputy Chairman] - -.-:

not know what will happen to your
Motion on corruption. I do not know;
I cannot guarantee. You consult your
leaders. I can convey it to the Chair-
man and the Calling Attention can be
admitted. Many Members may not be
interested in a discussion on your
motion. Hardly there will be any
time, as Shri Dinesh Goswami, has

said You just... (Interruptions) No,
no, that cannot be done. Yes, Mr.
Minister.

SHRIMATI MONIKA DAS: Sir, I

beg to call the attention of the Minis-
ter of Home Affairs to the reported
lynching to death of seventeen Anand
Margis in Calcutta on April 30, 1982.

- THE M'NISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
" (SHRI NIHAR RANJAN LASKAR):
Mr, Deputy Chairman. Sir, according
to the information received from the
Government of West Bengal, on the
morning of 30th April 1982, some
Anand Margis were proceeding to
Tiljala, Global Jagriti of Anand Marg.
When their vehicles reached Bijon
Setu and Bondal Road Gate, agitated
mobs of local people pulled them out
of their vehicles and assaulted them.
In another incident, some Anand
'Margis were also assaulted al Bally-
gunge Railway S:ation. Some of them
received burn injuries when kerosene
or petrol was poured over their bodies
and set afire. In all 17 Anand Margis,
including two women, were killed;
14 others were injured, of whom 6 had
to be hospitalised. Two of these per-
sons are said to be in a critical condi-
tion.

The loeal police reached the spot
on receipt of information, but found
themselves outnumbered by the mob.
They opened fire to disperse the crowds
at Bijon Setu and Bondal Road Gate.
No person was injured in (he firing.
12 persons, including 9 women Anand
Margis, were rescued from the mob.
Senior Police officials and District
Magistrate, visited the places of inci-
dents tmmediately thereafter. Prohi-
bitory erders under section 144 Cr. P.C.
were piromulgated in the affected areas

[RAJYA SABHA ]
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and heavy police arrangements were
made. Criminal cases were registered
and are being investigated by the
State police. 106 persons were arrest-
ed of whom 54 were released after
interrogation The State Government
are maintaining utmost vigilance. The
allegations of child lifting and kid-
napping made against the Anand
Margis on 28th April and also on 30th
April are being looked into by the
State Government.

State Government have ordered a
judicia] enquiry into these incidents.

SHRIMATI MONIKA DAS: Mr.
Deputy Chairman, Sir, from the news-
paper reports it is learnt that on 30.
April, 1982, in Kasba area of South
Calcutta, 17 Anand Margis were
lynched and their bodies were burnt.

SHRI KALYAN ROY: Let it be
laid on the Table of the House.

SHRIMATI MONIKA DAS: First
you listen; then I can lay it on the
Table of the House.

MR. DEPUTY CHAIRMAN: You
go on. Don’t reply to him,

SHRIMATI MONIKA DAS: The

suspicion for this has fallen on the
CPM activists as instigators in caus-
ing this massacre, according to the
newspaper reports. It is also a slur
on 'the law and order situation in West
Bengal where 17 people were beaten
to death and many were injured in
broad daylight, not in the night time.
Murders and lawlessness have become
a common thing not only in West
Bengal but wherever the CPM Gov-
ernment is there. Once, twice or three
limes at any time of the day this is
going on. It is not in hundreds. So
we are raising this matter in the
House today. I would like to tell you
that I have recently been to Tripura
where also there is a CPM Govern-
ment. The same thing is happening
there. .
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It is suspected that the Government
of West Bengal is very lukewarm in
taking stern action against the cul-
prits, as the CPM workers are res-
ponsible for this kind of crimes. They
are themselves encouraging and doing
these things. It is the duty of every
Government and cilizen of the coun-
try to protect the people. 7 am not
saying this to the CPI(M) Govern-
ment alone. Everybody has got cer-
tain duties, every Government has got
certain duties; I am not saying this
Government or that Government, It
is our duty. Everybody has a certain
duty to look after the citizens. But
why the CPI(M) Government is doing
like this and what is behind this 1
want to know.

(Interruptions)

SHRI KALYAN ROY: Sir, protect
us. The way she is gesturing, we are
getting frightened.

AN HON. MEMBER: He is scared...
(Interruptions) . ..

SHRIMATI MONIKA DAS: Ag the
State Governments are solely respon-

sible for maintaining the law  and
order situation in their respective
States, the Government of West

Bengal ghould be condemned for their
failure in curbing such anti-social
elements and murders.

My request to the hon, Home Minis-
ter is to find out the truth and take
certain steps to rectify this kind of
a worsening law and order situation
in West Bengal.

Sir, the gruesome killing of seven-
ieen or more Anand Margis including
two women is shozking beyond words
The Calcutta killings will shake up
the most jaded sensibilities. The
CPI (M) Government of West Bengal
may be trying to play down these
incidents in view of the impending
May 19 Assembly elections That is
the main reason because they are
afraid that the verdict of the people
of West Bengal may go against them
if the real truth is known, and that
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is why they are doing all those things.
We know what our Congress Govern-
ment is doing. And we also know
what the CPI (M) Government is
doing. .. (Interruptions) ...Sit down.
‘Apnee Boshoon'....(Interruptions) ...
I have seen West Bengal; I have seen
Tripura also, The Tripura Govern-
ment has killed a fourteen year old
girl, My request to the hon. Home
Minister js to hold an impartial judi-
cial inquiry, to appoint a commission
to inquire into this matter. After the
inquiry is over, when the truth comes
out, I hope the Government will take
strong action against those who were
behind these killings ang for giving
encouragement to those people to do
all those things.
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(Interruptions)

SHRI NIHAR RANJAN LASKAF:
Sir, whatever information we have
received from the State Government
so far, I have given it in my state-
ment. The entire picture is not very
clear to us because in the statement
we got only the nature of the incident
is given, but how. it all happened and
all the details have not been sent to
us and so we have no information
regarding that. So the picture is a
little bit unclear %o ali of us. But the
only thing is, they have ordered a
judicial inquiry into it and I hope
things will come out only after the
inquiry is over.

SHRI ARVIND GANESH KUL-
KARNI: Mrs. Das, you forget one
point. You forgot to ask them to dis-
miss the CPI (M) Government there.
Why don’t you ask them to dismiss
the Government there? That is the
main point. )

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): She does
not require your prompting,

SHRIMATI MONIKA DAS: We
are not like the CPI (M). Last time
we have seen it in West Bengal.
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MR. DEPUTY CHAIRMAN: Mr.
Dinesh Goswami,

SHR1 DINESH GOSWAMI: Sir,
Mr Kulkarni can't help it. Sir, the
problem is Mr, Kulkarni can't help it,
unless he draws the attention of the
ladies. ..

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni, please don’t provoke,

SHRI ARVIND GANESH KUL-
KARNI: I am not provoking, Sir.
This is an important question for
which this Call-Attention was admit-
ted. Otherwise, how could it even be
admitted?

SHRI DINESH GOSWAMI: Mr.
Deputy Chairman, Sir, if T have given
notice of this Calling Attention, it is
not with the intention of trying to
achieve any politiéa]l advantage be-
cause I have none, nor with the
interest of encroaching on the arena
of a State subject because I am con-
scious that we are not to discuss law
and order here. But I feel that an
incident of such a nature where 17
people were lynched on the streets
should be discussed in the Council of
States. I am aware that on many
occas‘ons suddenly mob frenzy takes
place and people are killed. After all,
human beings do not behave absolu-
tely rationally in moments of tension
and sentiments. But here in this inci-
dent there are certain important
things. The first is that I could have
understood it if the incident had
taken place at one place and some
people were killed. For example,
when a bus passes by without stop-
ping, it creates anger among the
people and they damage  properties
and all that. But here it took place
' at three spots on a one-mile stretch
and it appears that there was no pro-
vocation whatsoever for the incident
to take place. As I gather from the
newspaper reports, for example, in the
first case a group of some people were
there at the station with some child-
ren and they were moving with the
children and suddenly they were
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attacked. In another case, another
group of Anand Margis was coming
in two taxis and those people were
stabbed, dragged out and beaten
mercilessly, even their eyes came out
and then petrol was put upon them
and they were burnt. That those peo-
pie who created this incident ‘had pe-
trol with them, shows that there was
some pre-planning

matter., .

I know that this is a State matter
and that it is the subject-matter of a
judicial inquiry and details will come
out in the judicial inquiry. But what
worries us is that this is not the first
incident where clashes have taken
place between the Anand Margis and
the people of West Bengal. Even the
Chief Minister is reported to have
said that on earlier occasions also, not
in Calcutta but I think in the rural
areas, clashes took place between the
Anand Margis and the people of that
locality. Now some time back, as
the newspaper reports again say, there
was commotion and people were very
much agitated because of some stories
of school children being lifted. But
I have seen from the editorials of the
Bengali newspapers saying that thers
was no such lifting which had come
to the notice of the police. 1t appears
that some kind of an emotional atmos-
phere was created on the ground that
they were lifting children. Un-
doubtedly there are speculations and
counter-speculations. For example, it
has been said that it has been done
with the connivance of the West
Bengal Government. I do not think
this is the forum where we should
discuss it. I would like to know from

the hon. Minister one thing. You had-

arrested 106 persons and you have

about the entire

.

released 54, which means that 52 per- - *

sons are still under custody of the
State Government. Therefore, I would
like to know whether you have any
information who these persons are.
Do they have any political affiliations
or are they anti-social elements? If
we know the persons who were arrest-
ed, why they had been arrested whe-
ther they are anti-social elements.
their complicity in the matter could
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be brought out. If you have any in-
formation on these things, I would
like to have it,

The second point which has been
made by some newspapers is that this
incident took place almost in the
vicinity of Kasba police station and
that the Kasba police people took un-
doubtedly a long time to come to the
refeve of these persons. I would like
to know the time when the incident
took place—because it cannot be just
in a minute—and how long the police
took to arrive at the spot so as to
know the time gap.

Third, it has come in the newspaper
that there was a helicopter hovering
over the headquarters of the Anand
Margis at Piljala, I think, the day
after the incident or may be two days
after the incident. After all I do not
think many private individuals have
got helicopters. Obviously, this is a
serious matter that a helicopter was
hovering. Is this news true, was a
helicopter hovering? 1f so, if the heli-
copter was hovering, obviously, the
Government of India cannot say that
it is a State subject. Has the Gov-
ernment of India got any information
whatsoever about whose helicopter it
was? And what is the Government
of India regarding this incident of
hovering of the helicopter over the
headquarters of the Anand Margis?
These are the specific questions I
would like him to answer.

SHRI NIHAR RANJAN LASKAR:
The last point, I would like to take
first. There is the Press report that
a helicopter was hovering over that
place. We have tried to ascertain this
fact from the Government of West
Bengal. They have not confirmed it.
This is like that. _

SHRI DINESH GOSWAMI: Did
they deny it or did they admit it?
Or has the Government of West Ben-
gal no information?

SHRI NIHAR RANJAN LASKAR:
They say they have not got it con-
firmed.

-~ .
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Regarding the political affiliation of
these people, I cannot, at the moment,
it is not possible for me to give an
information to the House because no
information is with us.

Regarding the exact timings, only it
has been stated that it was in the
morning hours, The timing, between
which period fo which period, was
not given to us. These are things
which will, I think, come in the
enquiry. :

One thing which the hon. Member
was stressing, on which 1 also agree,
is that the tension was brewing there.
It appears that more could have heen
done by the police to check this sort
of incident.

SHRI V, GOPALSAMY (Tamil
Nadu): Mr. Deputy Chairman, Sir, I
vehemently condemn this ghastly,
barberous, savage killing of the Anand
Margis. What is most painful and
distressing is that the land of Tagore
who gave the gospel of love and
affection, who gave the message of
the universal brotherhood, has wit-

" negsed such a holocaust.

Ag far as the hon. Chief Minister
of West Bengal, Mr. Jyoti Bosu, is
concerned, he was second to none in
condemning these atrocities. Even,
of course, the Government has come
forward to conduct prompt action.
They have appointed a judicial enquiry
also. 1f somebody says that when
such things happen the Governments
should be dismissed, that argument
would boomerang also. I would not
like to go into that aspect.

But the concern of the Government
and also other political parties is the
pattern, the system, in which in three
places the attack took place. That
creates the impression that the attack
was pre-planned and deliberate. The
people who have done such an act,
who tried to burn those persons, do
not deserve to live in a civilised
human society. 'They deserve to live
in the jungles. But one thing, Sir, I
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strongly condemn the activities of
those persons who tried to kill, who
tried to burn, the Anand Margis.

At the same time, the impression
about the Anand Margis in the coun-
try is somewhat disturbing, because
even Mr. Jyoti Bosu stated that when
the Prime Minister had visited Cal-
cutta, the State Government was
alerted about the movements of the
Anand Margis. So, some impression
has been created that these people are
after violence. So, I would like to
appeal to the leaders of the Anand
Margis to clearly vindicate their views
and their philosophy, and also they
should remove the impression, they
should establish that they are not
after violence.

And regarding the attack, we con-
demp  the attack, I would like to
appeal to the State Government,
through this august forum, to alert the
police force and to take prompt action
to see that such ghastly crimes are
not repeated.

SHRI NIHAR RANJAN LASKAR:
Sir, we are all agreeable to what the
hon. Member has said. He has said
that this sort of ghastly incident,
murdering in broad daylight and kil-
ling people like this, should be con-
demned. Everybody should condemn
this sort of incident wherever it
occurs. About the other thing, about
the Anand Margis and their organisa-
tion, people have doubts—it is a fact—
because of their activities and other
things. The Government is also
watching their activities. He has
made a suggestion to the State Gov-
ernment that they have to see that
their police are more active in such
cases. This is to be done in any
State to keep peace in the area.

SHRI KRISHNA CHANDRA PANT
{Uttar Pradesh): 8ir, the aclivities
and the ideology of the Anand Marg
are not really the question here. One
need not agree with them. The rule
of law must prevail. In fact, for
many years the leader of the Anand
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Margis was prosecuted by the Govern-
ment. So that is not the question
here. The question is that an inci-
dent has taken place which shocks
one, It is so foreign to normal be-
haviour that one is really shocked.
According to the West Bengal Gov-
ernment’s report which the Minister
read out, some people some Anand
Margis, were going in a taxi ang they
were dragged out. So there iS no
evidence of provocation. They were
dragged out and kerosene was poured
over them and they were burnt. I
am not going into the newspaper
reports. I am only going by the
authentic West Bengal Government's
report. Now 17 people were killed.
This, as my friends have said, is 2
ghastly affair. It is gruesome; it is
horrible. And I do not think that we
could have ignored this kind of an
incident. I entirely agree that other
incidents in other parts of the coun-
try, atrocities on Harijans, for instance,
or any other incidents, must find a
reflection in this House because this
House should be sensitive to all issues
which affect any section of society,
which arouse public opinion, public
conscience and which ultimately affect
the course of politics in this country,
the course that society takes, the
humaneness of our society, ils philo-
sophy, its cultural values. Everything
is affected when incidents like this
take place. There is a certain coarsen-
ing of our entire behaviour and of
our way of thinking if we ignore
lynching of this kind. It is in that
spirit that one must condemn it as
strongly as one can, regardless of the
ideology of the people concerned.
That is not the issue. In our country
people can hold different ideologies. 1f
it is a wrong ideology, the rule of
law will take action.

k.

Now, Sir, the Home Minister has
said—and this is the most important
statement he has made—in answer to
an earlier qucstion that in view of
the tension, more could have been
done by the police to prevent the inci-
dent. This is a very important state-
ment. I should like to know for how
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long this temsion was known to the
Government? For how long had this
been going on? Could this incident
have beep anticipated? And when he
says more could have been done, does
it mean that the police strength was
low? Does it mean that the police
were not warned? Does it mean that
the State Government could have
aclivised its police much more? What
exactly does he mean when he says
that more could have been done?

Because, what is involved
1pM, here apart from this particu-

lar incident, is the fact that
elections are going to iake place in
1hat State, and the atmosphere of
violence which must be avoided at all
times, must be avoided all the more
just before the elections, because the
atmosphere of violence would create
many difficulties in Bengal. We all
know that. It is no use going into
any other incident in this matter. But
it is extremely imporiant that the
West Bengal Government must not
a'low an impression to go round that
its capacity to maintain law and order
is erodeq in any manner, and
such  incidents of violence cer-
tainly erode the confidence of
the people at large. So this
is what ig significant in thig particular
incident in relation to the elections
that are going to take place. That is
why the statement of the Home Min-
ister which I just read out, becomes
important. Now, the incident has
taken place in the morning. I do not
know at what time, because he has
not mentioned the exact time. He
only said it took place in the morning.
Therefore, it took place presumably
in broad day light and presumably in
the presence of many persons. So it
should be quite possible to t{ake quick
action in this. Now criminal cases
‘have also been initiated and a judicial
inquiry has also been ordered. My
only request is that since the judicial
jnquiry js likely to take long, and in
this matter it ig very necessary to
restore confidence quickly, the other
proceedings should also proceed and
should not be held up till the judicial
inquiry is completed, and since
already so many people have been
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arrested—presumably the State Gov-
ernment has in its custody at least
some persons who were directly con-
cerned, who were there on the spot,—
this quick action would mean quick
prosecution. While I appreciate the
fact that the West Bengal Government
has announced a judicial inquiry—I

appriciate the fact—but I know
from experience that  judijcial
inquiries tend to take rather

long. Now about the judicial inquiry
I would like to ask one or two ques-
tions. The first one js whether the
judge will be a sitting or a retired
judge, because in a judicial inquiry
also in a matter like thig in which
the Anand Margis, rightly or wrongly,
—I will not comment on them—have
said that the CPI-M wag involved—
ag I said, again I am not commenting
on this because this is the subject-
matter of the judicial inquiry and I
certainly will not come {o a conclusion
in a paruisan manner, but they have
said this—therefore it is very impor-
lant that the judge who js appointed,
is not only impartial but ig known to
be impartial and hag no kind of links
with any political party, and whose
judgement will inspire confidence in
everybody in West Bengal and out-
side. ., . .

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): How do you
presume that the judges will be par-
tial?

.

SHR] KRISHNA CHANDRA PANT:
1 do not presume, and, therefore, I
make the statement quite clearly,
berause I think it will be a bold man
who will say that no judge can be
partial, and I have heard many gpee-
ches jn this House many times ques-
tioning the partiality or the impartial-
ity of judges. This is not the first
time. I am not, in fact, questioning
the impartiality of judges. But I
think my friend from West Bengal
knowg that there are retired judges
who are known to have leanings with
one party or another. Does he want
me to name them? The question again
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I want to ask whether this will be an
" inquiry under the Commissions of
whether it will be an

open inquiry, what kind of an inquiry

this will be. Lastly, I want to know
whether the Central Government has

Treceived any report from the Gover-

nor or from its own sources, and whe-

ther it can take this House into confi-

" dence on anything concerning this
incident on the badis of information
received directly by it.

SHRI NIHAR RANJAN LASKAR:
I was telling the House that the police
could have taken more precaution.
This is based on certain facts, because
the Government of West Bengal itself
was telling us that during the entire
last week of April—thjs incident
occurred on 30ih April—reports of a
general nature of kidnapping of child-
ren and child-lifting had come to the
notice of the Government not only in
Calcutta but other areag also. There
were also some public meetings or-
ganised by the CPM Party people in
those areas focussing activities of the
Anand Margis. So, there was some
kind of tension and it was known to
the Government and to the Police.
They have themselves admitted in the
information they have sent to us that
the local police reached the spot on
receipt of information, but found
themselves outnumbered by the mob.
Therefore I said they could have faken
more precaution on this.

About the proceedings of the House,
I think ihe State Government will
take note of what we speak and
accordingly they wil] take steps. I
have the informaiion that the State
Government, particularly the Chief
Ministey of West Bengal is looking
_ for a Judge. I do not know whether
he is a retired Judge or a sitting
Judge.

SHRI SANKAR PRASAD MITRA
(West Bengal): Mr. Deputy Chair-
man, gince I am a permanent resident
of the city of Calcutta, I hope you
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will give me a little more time be-

cause I want to make cdrtain specific

suggestiong to the hon, Home
Minister.

I am not a supporter of Anand
Margis, nor do I subscribe to their

views or ideas. But as a believer in
democracy and in the freedom of the
individual. I emphatically condemn
the brutal atrocities that have taken
place in broad day light on the streets
of Calcutta a few dayg ago.

Reading the vyeports of these inci-
dents in the newspapers, it seems to
me thai the police forces had either
disappeared out of fear or had been”
rendered completely inactive. News~
paper reports say that mob violence
continued for about an hour and a
half and the guardians of law and
order were conspicuously absent. It
appears that the law and order situa-
tion in Calcutta has deteriorated to
such an exient that gruesome murd-
ers, unprecedented in the city, were
perpetrated almost simultaneously at
ihree spols along a crowded one
kilometer stretch bordering Bally-
gunge. I do not know who the per-
petrators of the crimes are. The ~
Anand Margis have made allegations
against CPM  workers and a CPM
MLA. But until these allegations are
proved, according to Taw, no conclu-
sion can be reached. If Anand Margis
are anti-national let them be banned
as the Da] Khalsa has been banned in
the Punjab. Other stringent meas-
ures may also be taken against them.
But I cannot in the wildest of dreams
think of physical extermination of
enemies.

I am constrained to make a few ob-
servationg against the State Govern-
ment, particularly in the context of
‘he judicial enguiry that they propose
to hold. In the last five years in West
Bengal we have had the experience
of g Government which has used the .
State machinery 1o serve its political
purposeg 1o the maximum extent pos- *
sible. It did not even hesitate to poli-
ticalise the entire educational systems
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by grabbing schools, colleges, librar-
jes, universities and also the syllabi of
studies. It hag paid no attention what-
soever to what those who were oppos-
ed to it had to say. Thatis why, Sir,
I intend to make the following pro-
po<als.

SHRI HARKISHAN SINGH SUR-
JEET (Punjab): Sir, is this a speech
on th2 Calling-Aitention Motion or
a speech on the working of the West
Bengal Government? (Interruptions).

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIMENTARY
ATFAIRS (SHRI KALP NATH RAI):
Please let him speak. (Interruptions).

SHRI HARKISHAN SINGH SUR-
JEET: I am only asking the Deputy
Chairman whether it is a discussion on
the working of the Left Front Gov-
ernment in West Bengal. (Interiup-
tions).

SHRI KALP NATH RAI: Please
wait. (Interruptions). Why are you
interrupting? Let him gpeak.

SHRI HARKISHAN SINGH SUR-
JEET: I am not saying anything. I
am only asking whether this is a dis-
cussion on the Calling-Attention Mo-
tion or on the working of the West
Bengal Ministry. (Interruptions)

MR. DEPUTY
Silence, please.

CHAIRMAN:

SHR1 AMARPROSAD CHAKRA-
BORTY: Sir, this is not a political
speech. On a Calling-Attention Mo-
tion, how do these things come in?
You don’'t allow others to mention
such things. But you are allowing
him.

MR. DEPUTY CHAIRMAN: You
will have your chance.

SHRI AMARPROSAD CHAKRA-
BORTY: I should also be given a
chance.
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SHRI KALYAN ROY: Sir, I must
also be given a chance. (Interrup-
tions). He has been allowed to men-
tion these things. 1_should also be
given a chance, we should also be
given a chance, to reply to all the atro-
cious and baseless allegations that he
is Inaking.

MR. DEPUTY CHAIRMAN: You
will have your chance. i

SHRI SANKAR PRASAD MITRA:
Sir, the relevance of my observations
would be seen from the proposals that
I am going to make {0 the honourable
Home Minister through you for his
consideration. 8ir, these are my pro-
posals:

(1) Arrangements for g judicial in-
quiry under tha Commissions of In-
quiry Act should be made immediate-
ly. ;

-

SHRI KALYAN ROY: These are
all ques.ions or proposals?

+

SHRI SANKAR PRASAD MITRA:=
Sir, my next proposal ig this:

(2) The Commission of Inquiry
should be appointed by the State Go-
vernment, but hy the Central Gov-
ernment. .. (Interruptions) . .undexr-
the provisions of section 3(1), read
with section 2(a) (i), of the Commis-
cions of Inquiry Act, 1952, as the Cent-
ral Government has got the right
under this Act to appoint guch a Com-
mission,

(3) The Central Government should
ensure the safety and security of the
witnesseg as well as the Judge who
holds the inquiry.

Sir, T am talking about this matter
of secuirity of the witnesses and the
Judge because, in 1970-71, a Com-
mission of Inquiry was appoinfed to
inquire into the Sainbari murder case
and Mr. Justice Tarapada Mukherjee,
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a retired Judge of the Calcutta High
Court was the one-man Commission.
A witnesg was fatally assaulteg out-
side the court room and the day after
the Judge submitted his report to the
State Secretariat, two assailants tried
to kill him while he was taking his
morning walk and he was hovering
between life and death at the S.S.K.M.
Hospital in Calctitta for several days.

(4) The Commission should be re-
quested to conclude its
expeditiously.

deliberations

(5) The report of the Commission
should be publicised as widely as pos-
sible 1o enable the persong affected to
‘take appropriate legal steps against
those who are found to be guilty.

(6) The terms of reference should
include the role of the Calcutta police
3n this massacre.

v

Sir. it seems to me from the Home
Minister’s reply that perhaps the
Central Government has decided to
State Gov-
If that decision has been
-taken, I would request the Home Min-
ister to ensure that the Judge who is
:enpointed for this inquiry is nomina-
ied, not by the Chief Minister, but
by the Chief Justice of the Calcutta
High Court in his sole and absolute
discretion, -

Jeave the matter to the
ernment,

>

SHRI NIHAR RANJAN LASKAR:
'Sir, the hon. Member is from West
Bengal agnd he hag direct knowledge
<f tha situation and other affairs of
NiVest Bengal, and whatever he has
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But he has put forward some sugges-
sions. In one of them he said that
the Commission of Inquiry should be
appointed in consultation with the
Chief Justice of Calcutta High Court.
1 think, naturally any Government
which has to function will... (Inter-

ruptions)
Bl

L

SOME HON. MEMBERS: No. no.

SHRI NIHAR RANJAN LASKAR:
This part of the suggestion, we will
try to see that it is possible for the
Chief Minister to consult the Chiet
Justice of the Calcutta High Court
before appointing the Judge in this
connections. (Interruptions). Thai we

will look after. (Interruptions)

SHRI SANKAR PRASAD MITRA:
1 did not speak abouf consuliation. I
have said i* should b2 dominated by

the Chief Justice of the Calcutta
High Court in his sole and absoclute
discretion. (Interruptions),

SHRI NIHAR RANJAN LASKAR:
We have information alsp now that
the Chief Minister has approached the

Chief Justice of the Calcutta High
Court. .. (Interruptions)
MR. DEPUTY CHAIRMAN: This

is not proper. Hear him what he is
saying. Just have pati:nce to hear

him. (Interruptions).

SHRI NIHAR RANJAN LASKAR:
I was jus telling that any Govern-
ment has to consult the Chief Justice
of 'that particular High Court before

appointing the Judg>. In this case

knowledge.

7

-
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_ also, we hope that he will consult the
Chief Justice. (Interruptions), We
will see to it that the Chi2f Minister
of West Bengal consults the Chief
Jusice. We wiil see to it. o

SHRI SANKAR PRASAD MITRA:
I was Chief Justice for seven years
and five months and no Commission of
Inquiry was appointed in consulta-
tion with me. (Interruptions)

SHRI KALYAN ROY: Seventy
thousand to eighty thousand cases
were pending thian. (Interruptions).

SHRI SANKAR PRASAD MITRA:
That is also wrong. (Interruptions)

SHRI NIHAR RANJAN LASKAR:
I was just telling that I will see that
before a Judge is appointed for this
thle Chief Minister consults the Chief
Justice of the Calcutta High
Court, (Interruptions),

- ot gwmwafy ;A AT FEARY
gar ) 9% aF eafra F7 I

The House then adjourned
for lunch at eighteen minutes
-4+ past two of the clock.

The House re-assembled after lunch
at seventeen minutes past two of the
clock, Mr, Deputy Chairman in the
Chair.

- - _ “*_ o
st fogwesr & @ Somafa S,

v f@ wHIER @R omw  Ffew
gy A1 W=l g ofr @ % o+
¥ amr foar g, dfEr #§ =«

T 91, 3E) f&T wEER § 99 3Er
fF oF a#mE @ Fifaw W )
a1 FW@ Tl § fF @ ogaEer
Y e W g, Sifwdi & el
¥ oATq Wi, wEE § AR
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qfsmwalt AT 914, T 9T qI@V
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zafr § Fgar § f agt w Ges
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T g g 1§ U= wrew
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g daf¥x oF aw Tz oA g
fF ot ST W oar & oW o]
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AT &, FT A AR IF F
g, W WET FEN I§H R
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sfe #E Y o &, @UT ¥ @O
Tt W A A W & AW
qATS T JAFT @A G OTAT § |
faeer =X T 7 AT @UE FH
fear g1, @@y ==t g% A |

- ¥fFT W@ F W AR
FET 4 99 b frar, ar TR
¥ fFar &\ @ w37 FT waaw B
L o @, #FE At g,
frqar off @O §Y, SEFI 9T FA
& 530 @ FW, @ QE-gAd
s SR FET AMET AR ¥
g g ar o fag g sa%w
wrfaw & arfer AR Al #
Fgar & 5 w4 =w@F  afsawd,
|t W F a1 wer gfgwer
Y "t Wi afe gsed ¥ ¥ %g
WP w w AR && o
ggFT T gae 9% gIF g
2

¥ ag 78 g g BF ag
FeAT 30 dTAE & g5 §  Fawal
A, T 3q WS F TEAY  IqY
2, ¥few afts sreefasar @ i
STQEY, a7 gEE STIST 9T §RAr
ff g8 @9 9@ aw § Jot o,
zgfag 78 T SEEEST § ag
i@ AT TEA § | FWGQ AT TG
gifaaer w@ewe g odr )

¥ OF ST AT AT E
iy o7 N & @ ¥ | F FOT
o7 fr ag @ fafte ¥ e oy
§ gy AR qIOT FET HTEAT
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st @ o oY g fafreey, ad
I3t AR T 1d w1 93 | R Agd
g & & wgr o 5 afe wedew
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at f Fgar g f5 ag  A-fredar
Fé’Ef{.E é 1

.
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AT w5 aF gt fear &—
L P E S B - 1 B A
H—Fg OF WS AT @0 T AR
afgs & I g fF fegy @
frear gg & ? w@He § ow9A
agEar § AN T 54 FT WIF AV
fear wqr & 1 @ = @M & A
qFAT3eT &, GAfadew  @mr
IqF AU ¥ FAT AR 94T g 7

oy IVERE Tz SAA I T
g FHY qar qg IJAT TqH AR A |
HaAT ST )

SHRI NIHAR RANJAN LASKAR:
Most of the points I have already
answered. Regarding party affilia'ions
of thos: people who have been arres-
ted. ...

MR. DEPUTY CHAIRMAN: Don’t
repeat that.

SHRI NIHAR RANJAN LASKAR:
...I have already answered. About
terms of reference of thi: judicial in-
quiry that it is to be set up yet, we do
not have the details with us. When
the judicial inquiry is set up ag early
as possible, we hope that thiz will
be published. With regard to Anand
Marg, wi2 are not discussing that
here. People know about their acti-
vities at least the Government knows
about it and as I stated earlier, we
are watching their activities and
also their movements. It is also re-
ported that they are getling money
from outside.

s vz @ B3y Prowme

3 ? ; o
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M@=z w: 99 § @
2 fve s swg a7

o gvawefe © # Fgr &
g AR e At ag o gEer
TR

DR. BHA{ MAHAVIR: Sir, the in-
cidents are so ghas'ly and so out-
rageous that one cannot find words
to condemn them, and that these
things should happen, igs something
which makes us hang our heads in
ashame. Any Government should be
ashamed of it—the Government
which is voted to power for protecting
the lives of innocent citiZens, No
Government can justify what has
happened. That Sir, is a damning
enocugh commentary on the priesent.
West Bengal Government manned by
the Leftist front. I do not know how
anybody can accept lhis position and
iry to find scapegoats here or there,
or try to find some political conspi-
racy behind it. As far ag any indepen-
dent observer will be able to judge
this only points to the fact that there
is no respect for law and order and
the Government has virtually ceased
to function. This is something which
I am saying with pain, with regret,
because 1 do not know what to ask. If
I ask that the Government be dis-
missed, there are similar examples in
other States and I do not know if
the party that side can offfar some-
thing better than we have There.
But, Sir, thiere are 2 or 3 specific
points which I wish to ask, for the
hon. Minister for Home Affairs for
whatever light he can throw on them.
One is, that. the chief Secretary is
reported to have said that there was

a pattern behind the outrage. What do

you makiz of this observation? If
there is a pattern, what is the nature

of that pattern? What are  the
dimensions of that pattern? Do
you think there is a political

conspiracy to bring a bad name to
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the Government there because the

viclims, the Anand Margis have rais-

ed an accusing finger unmistakably

towards CPM Party? How far do you

believe in that accusation? Do you
think such a thing is  possible?
Much  has been said about
rumours of  child-lifting, Have
you any information of any
incidents of child-lifting  having

been reported in any pnlice stations
near about in recent days or weeks,
because of which a scare could
have been createq which led to this
ghastly, inhuman, crime? If no such
incidents have been reported, then,
there s nalurally
than that meets the eye in this parti-
cular outrageous drama. The third
thing which I wish to ask is, in line
with what our former Chief Justice
of the Calcutta High Court hag said
what is the nature of the enquiry?
The Chief Minister is on record
having said that he wo'ild nominate
a judge, after he returns from his
Kerala tour, to hold the enquiry.
What is the process? What is the
procedure? How are things done?
1g it only the Chief Minister’s pleasure
to nominate any judge and ask him
to do this job, to hold this type of
enquiry? What we understand is that,
Chief Ministers, wherever such occa-
sions arise, request the Chief Justice
of the concerned High Court and take
his advice and then whichever judge
can be spared for the purpose is
usually nominated. But I was per-
sonally flabbergasted to hear {rom
my friend, Mr, Mitra, that when he
was the Chief Justice for seven long
years, never was he consulted in the
matter of appointment of a judge for
such an enquiry. If this is the situa-
tion, well, it is a very unfortunate
situation and I do not know how the
Government or the people have been
tolerating this type of situation where
the Chief Minister is the person who
nominates a person, a judge for this
purpose. This is particularly impor-
tant because of the recent trends
which we have unfortunately observ-
ed in the treasury benches of induct-

something more .

Lae
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ing an element of pressure on the
judges’ appointment policy, asking
them to sign some form or the other
because of which there have been
fears, genuine fears, that the indeper-
dence of the judiciary may be eroded.
That is why I would like to ask, if
he woulg enlighten us orn this psint,
a; to what the proceduie usually is
and what the procedure in thig case
I would like to ask
this, particularly, because in today’s
newspapers, in today’s ‘Slavesman’,
there is a report that the Central
Government may accede to the Anand
Margis’ demand for the appcintment
of an independent judicial enquiry.
Now, the qualifying word is ‘indeper-
dent’, In the best of situation:. every
judicial enquiry should be indepen-
dent presumably and we have taken
the judiciary to be s> entrenched
that we think that all judicial
enquiries are, by and large, indepen-
dent. But here in this case, the Anand
Margis have somehow, rightly or
wrongly, got into their way of think-
ing that they would not get justice
if the judge is appointed in the man-
ner in which Mr, Jyoti Basu has
premiseqd to appoint. Then, 1n today’s
newspaplers, it has also been reported
that the Central Gnvernment is lhikely
to agree to the appointmeni in such
a way that the blame which: is heing
placed at the door of the CPT(M)
could also be washed away. From
that angle, I hope, the Chief Minister
should be happy to have a judge
being appointed by the Central Gov-
ernment because this would bring a
greater clearance, a more valuable
clearance, to the name of the party
which is ruling in West Bengal.

Lastly, if you -permit me. Sir, I
would like to quote from newspaper
reports as to what they say on this
point. It has been stated here ‘The
Centra] Government, in al' likelitiood,
will agree to the appointment of an
independent judicial enquiry because
it would be better for the CPI(M) to
come clean out of the charges, A
dclegation of Anand MarJis is report-
ed to have met the Prime Minister and
the Prime Minister is reported to te
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gring to West Bengal, It is alse
lirely that she will discuss the matter
with the Chiet Minist2r The last
point which I would 1like to know
therefore is,—this hag been referred
to by Mr. Mira also—about ihe

nature of the work of the Anand
Margis. They are a rather sirange
type of creatures. Personally, I do
not understand how they work
and what tlheir nature of work.
is. But that is no reason for .his
treatment being accorded to them

in a democratic get-up. If anybody is
doing something against ihe law, let
him be proceeded against accord-
ing to law. Unfortunately, a bad
name has wilfully been given to

ihe Anand Margis and witoout sub-- -

stantial grounds, During Lae eraner-

geney, they were banned and a torrent
of propaganda was carvied on against
them, There were skulls found in.
their possession and we were made

to believe that those skul's were of

their victims. I have never heard of -
somebody Killing somebody and then

preserving his skuil for the purpcse

of doing some ceremony But if that

was g fact, the Government should"
have tnld us. It -was okserved that

if thera was anything against them,

let them be banned I only wish to

say that they were under a ban;

during that period of bur 3did ysu

find anything to justify their prose-.
culion or the long incarceration of-
their leader? If there wae acything,

the country should be taken into con-

fidence. If you found a foreign

hand—thig Government sees a

foreign hand in everything that they

do not like—the House should be.
taken into confidence on that also.

SHRI NIHAR RANJAYN LASKAR:
About the first point of the hon. RMem-
ker, which he made in the beginning
of his speech, I have already said
that we do not agree 1= this type of
killing of people in broad day-light.
We have already condemned it; the
entire House has condemned this ineia
dent.

Regarding the second question,’
whether it was pre-planned or not. .,

N

~—
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DR. BHAI MAHAVIP; No, what
{ype of pattern is there,

SHRI NIHAR RANJAY LASKAR:
Just listen please. You asked whether
there is any planning behing il 1
have said that the Enquiry Commis-
sion has been set up Naturally
evervthing will come out when this
Enquiry Commission looks into this
matter,

About child-lifting I have already
-mrentioned in my main slatement that
.cn 28th of April there was a 1eport
of child-lifting and kidnapping. There
‘wag sume repor. of child-lifting and

the State Government was making
-enquiries.
DR. BHAI MAHAVIR : I asked

-whether these reports had been lod-
ged with the police, or they are just
accusations in the press.

SHRI NIHAR RANJAN LASKAR:
“When I say there wag some report
and the State Government is looking
into lhig, at least it has gone io the
police and it is being looked into.

About the appointment of a judge,
they have asked for my assurance
whe her the Chief Minister will con-
sult the Chief Justice of Calcutta High
Court. I have said: “Yes  he
should”, I think the Chief Minister of
West Bengal—at leas: I feel—should
consult the Chief Justice.

DR. BHAI MAHAVIR: Np, I asked
something different. The press report
is that the Cen'ral -Government is
likely to prevail upon the Chief Mi-
nister, or iz likely to agree to the ap-
pointment of an independent judicial
- enquiry. “Independent” meansg which
the Anand Margis also would accept
as “independent”, What is your view
on this ? 1

SHRI NIHAR RANJAN LASKAR :

" The only thing I can say is when the
Enquiry Commission Judge is to be

appoined, the Chief Minister will con-

- sult the Chief Justice of Caleutta High
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Court, Sp far there is no thinking on
the part of the Governmen. to have
any independent enquiry into this
incident.

DR. BHAI MAHAVIR; Ig this -the
usual practice? Mr. Mitra has said
that he had never been consulted
What is usually done ?

And the last thing I asked was,
whether there are any fac's against
the Anand Margis in the Possession of
the Government because of which
they were banneq earlier.

MER. DEPUTY CHAIRMAN: That
is a different matter. Shri Surjeet,

SHRI HARKISHAN SINGH SUR-
JEET ;. Mr. Deputy Chairman Sir,
in the beginning, I also share the
feelings of al] members in condemn-
ing this ghastly incident where so
many lives were lost. Immediately the
next day, the Chief Minister of West
Bengal as well as the Left Front and
our party condemned this incident.
Even in todays paper, the wording
which is quoted by ‘the Indian
Express’ when the Chief Minister an-
nounced the judicial enquiry is:

“Briefing newsmen after the last
cabine; meeting of the Left Front
Government before the Assembly
election, the Chief Minister said:
‘It was sp vicious a crime that not
even an enemy can be dealy with in
thig manner, This is a serioys mat-
ter not only because of its vicious-
ness but also because the incident
has taken place just before the
e'ection. We will have ‘o find out
whether there is a conspiracy in it
and who are the people benind it’,
Mr. Basu said.”

Then he announced about the in-
quiry. T was in Caleutta on 1st May,
immedia'ely after the incident, I tried
to find out how this had happened.
You can understand that when the
elections are on and when the Govern~
ment there is sure to get a very clear
majority, the Government there will
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not indulge in and will not encourage
any such act which will create a law
and order problem. =

What happened, Sir, is that I see a
lot ot ditference even in he Home
Minister's answers. When he comes 10
the quesiion of dealing with a Con-

gress (I)-led State, hig voice and ar-.

guments are different but here, even
the facts supplied by the State Go-
vernment are no. being stated cate-
gorically. Dr, Bhai Mahavir hag got
a lot of sympathy for the Ananda
Marg but, perhaps, e reads all pa-
pers. “The Times of Indie” had adito-
rially commented about the Ananda
Morgis. There were reports wi.h the
police about child lifling and that was
the basis of this. I don’t want to take
up he time of the House by reading
all this. “The Times of Indie” argued
there that there wag a genuine sus-
picion about all these things, What
happened on  the 28th was, two
Ananda Margi women were carrying
two children with them. Immediately
there was a scare and one thousand
gople gathered, It is our party’s peo-
ple who pro ected them, stopped the
people, took them to the police sta-
tion and gave them protection. On
30th April the inciden; took place at
three places. Does not the Home Mi-
nister know where it ‘happened?
Even “The Statesman” hag said that
on the one hand you are demanding
enquiry and on the other hand you
are categorically stating that the
CPI (M) is responsible for it. You
have come to the immediaie conclu-
sion that people should be protected
and on the 30th you have comg to
the conclusion that the CPI (M) s
responsible for it, What is the inquiry
you wanted ? Dr. Bhai Mahavir wants
to be assured that the inquiry will be
such as will vindica‘e you,

DR. BHAT MAHAVIR: I never said
it.

SHRI HARKISHAN SINGH SUR-
JEET : One can understand it because

of the elections. One can understand
friendship between them ang you....
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(Interruption) ...The normal practice
is, «he inquiry commission ig appoin-
ted in conswitation with the Chief
Justice. 1 also know that in this House
it took us one mon h to pressurise the
Government to appoint an inguiry
commission about the Chowk Mehta
incident where many people were
kiiled by the police. Even then it
was not provided, I know of incidents
where it togk more than one month
on the issue of molestation of Women
and so much of discussion to institute
an inquiry. But here the West Bengal
Government comes in three day’s
time to institute an inquiry, and a
judicial inquiry at ‘nat. L

Now what is the question here? Dr.
Bhai Mahavir asked about a foreign
hand in the situation, Who does not
know about the Ananda Margis?
Here, who a tached the Chief Justice
of the Supreme Court? Who attacked
Mr. Jyo'i Basu and wanted to kill
him ? Who made open threats at the
Melbourne Conference and every
where in ihe foreign countries? A
statement was made in the House by
the Government itself saying yes,
they are doing it and all the embas-
sleg in the foreign coun'ries had to
be warned, I am not saying it. T don’t
believe in the melhods indulged in by
Dal Khalsa or Ananda Marg or
Jamait-e-Islam. I believe in fighting
politically and not by terrorisiic me-
thods. Thig is my faith, But now the
situation in the country is very bad.
Foreign hands are there everywhere
and they want to destabilise the coun-
try. If you want to utilise such inci-
dence for petty, small partisan things,
it will recoil on you, There is nothing
going to harm us because we are clear
and the judicial inquiry will reveal
who is behind it. Here I am reminded
of one incident, In the 1971 elections,
a great leader, Hemania Kumar Basu,
was killed. And then immediately—
you can go through the records—the
Congress (I) leaders and every body
blamed that the CPI (M) had done it.
All were shouting about it and it was
utilised in the elections against us
But ultimately it came to be known
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[Shri Harkishan Singh Surjeet]

by everybody and it vindica ed our
position  that it was aoi the CPI (M)
but somebody else_who was behind it.
Seo you also know in relation to West
Bengal what conspiracies wen: on to
see that the elections are not held,
people are not allowed to take part
in the elections and give their verdict,
what metnods were used. Now also
instead of going through the case and
bringing the culprits to book, this is
what you are doing. Let all people
unite o defeat the game of divissive
forces noi only there but in all parts
of the country. In Punjab, we know
what the siiuation is. Even today the
situation in Bengal is mucn better than
what it is in the rest of the Country.
The siwuation in Punjab is much
worse. I am very much concerned
about it, being a Punjabi, because
the people are getting divided into
Hindus and Sikhs, which hag never
happenud in my life-time,

I want to ask some questiong from
tne Minister. Is he not aware—1 want
a categorical answer—that there were
reportg about the activities of the
Anand Margis, about child lifting, and
tha. there were reports with the police
that they fhad written letter to the
parents to hand over one child to
them. Wag it not there? Ig the Mi-
nister not aware that on the 28th two
women were carrying two children
with tham and they were surrounded
by 1000 people and they were protec-
ted at the intervention of our party,
to the police station and protected and
nothing was allowed to happen. And
then, Sir, T want also to ask him what
the Anand Margis doing because now
al] sympathy goes for them and there
is unity of B.J.P. Congress (I) and
Anand Margis. So far as we are con-
cerned, we are not going to tolerate
such activities. We condemn this me-
thod ; we will not allow this method
of using terroristic means to deal with
the political opponents. We want to deal
it politically. Even with the Nagxalities we
have dealt in this way. We released those
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people who killed our paople and politi-
cally we fought them. We do not believe
in fake encounters sod teiling people that
they were killed, that they died in the
encounters. :

!

DR, BHAI MAHAVIR: Only in Kerala,
you do it, o

SHRI HARKISHAN SINGH SURIJEET:
In Kerala also, we see what the RSS has
done, We know what the RSS is doinz and
what the position is. What the RSS has
done, we know that. We also know what
the RSS is doing in the whole countr;,
(Interruptions). There is npo differcnce
between RSS and you. ’

[
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Maulana, so far as the issue of com-
munalism is concerned, we can claim of
having strengthened secularism; no other
party can claim it. (Interruptions). We
want to give protection to the  Muslim
minorities also. I know in 1947 when the
Moslem Congress had become the vic
tims, what you had done. T know that
(Interruptions) 1 want to ask the Minister
one thing, After all that has happened, I
want to know whether they have changed
their opinion, whether. after all the per-
suasion, the Anand Marg has changed its

—
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position in relation to various issues. Let
him explain it so that the real culprits are
found out and the misunderstanding is
removed from the minds of the Members.
This is all 1 want to say,

1 (F1AAT) WANET R
0g gH FF 47 g g . . . (37-
q1i) g¥faT i dar & 1 (sgAgm)
arrzafag 1 |ifed arg & atim
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# AT AT § AT ZRQ UG /I
ar & . . (wF4na)
l.‘)} :Js&),)’)"’ (Li”’n) J,J_H‘

(e difan). . . yen 8y S R gped
ol (2nldlan) & U (gt e

-3

of 5wl dape 58 nalle
Syt ph - e By sle oS pdy)
[-utn yed & S Ao

AR qOT gOS @ g A
fafawe gge @ W § | #AOFY
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SHRI HAREKRUSHNA MALLICK
(Orissa): Sir. this is how the Government
works, d{nd wrongly so. (Interruptions)

MR. DEPUTY CHAIRMAN: Please
allow him to speak. -~ Yes.

SHRI NIHAR RANJAN L ASKAR:
Only one question that was directly put
to me is whether there was a case of
child-lifting and whether it has been re-
ported or not. I have already seen the
<ase, On the 28th of January there was
a case of child-lifting. Two Anand Margis
ladies were taken to the police station
3}0ng with two children. They were taken

— —_— p——
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[
to the police station which was reported.

And then they were released. 1 think this
is the report with us. There was a case,
and there was a rumour of child -lifting
in those areas, especially in the place
where the incident occurred and also
throughout  Calcutta. [t was a fact.
About the Anand Margis and other things,
1 have already said.

SHRI KALYAN ROY: Sir, so far as
the incident is concerned, both sides have
firmfy, unequivocally and totally condemn-
ed the inhuman killing, the shameful
killing. Sir, what is more shameful is the
exploitation of the incident to malign the
Communist Party of India (Marxist) and
to demand dismissal of the Government,
which Mr. Jain from the ruling party
demanded.

SHRIMATI
(Bihar):

PRATIBHA
We are not demanding,

SINGH

SHRI KALYAN ROY: I am not men-
tioning you. Mr. Jain mentioned it. I
am mentioning him, As a matter of fact,
Sir, T am surprised . . ([aterruptions)

MR. DEPUTY CHAIRMAN: Please
let me say, Why do you disturb unneces-
sarily? Yes, Mr. Kalyan Roy, please go
on.

SHRI KALYAN ROY: As a matter of
fact, Sir, I am surprised that today. Sir,
the demand for dismissal has come not
only from Mr. Jain of tne Ruling party
but jt has also come from the Amra
Bengali, the most chauvinisiic group in
West Bengal and the Anand Margis. Sir,
T see a strange unity among the BJP, the
Amra Bengali and ihe Anand Margs. This
is a strange thing. Sir. But what is more
strange and highly objectionable is ths
certain statements of the hon. Home Minis-
ter, When he already has announced
that the Government of West Bengal had
decided to have an enquiry, a judicial en-
quiry. within 48 hours time, he has passed
some strictures on the police, which he
had no business to do when the whole
matter was pending before the judicial
enquiry. I am very much pained Mr.
Lasker, of course. just joined the Home
Ministry after doing a very very success-
ful work in the Health Ministry to commit
this lapse.

'a
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But, Sir, I am confining to only one
point, about law and order. Law and
order is pretty bad throughout the coun-
try. The “INDIA TODAY" which is
neither a CPI(M)  muagazine nor a CPl
magazine has stated on April 15, 1982:

“The criminals murder 70 people and
loot over 300 houses daily in the nation’s
400 towns. The Hindi belt comprising
Uttar Pradesh, Bihar, Haryana, Punjab,
Rajasthan. Madhya Pradesh, Himachal
Pradesh and Delhi account for over 80
per cent of the murders, dacoities and
robberies.”

SOME HON, MEMBERS: Except West
Bengal. (Interruptions)

SHRI KALYAN ROY: I have short
time. Please do not disturb me.

I do not think I am reading a Com-
munist Purty paper. This paper stated in
its editorial on the 4th of May, 1982 that
this unfortunate incident happened in-—

“the captal of a State whose Govern-
ment has prided itself, not without justi-
fication, on having a bstter record, in
the matter of maintaining law and order
than most other state administrations
can claim.”

This is the “TIMES OF IWDIA” editorial
of the 4th of May, 1982. Definitely this
is an anti-communist, anti-CPI(M) paper.

But we are not discussing law and order
today. Today we are discussing particu-
larly the ghastly incident which has shaken
the ‘vhole nat'on and which has shaken
the parties of the Left Front. We are mote
disturbsd by the incident than ycu people.
That is why, tell me which other Govern-
ment has set up an enquiry in 48 hours?
(Interruptions). .

Sir, will you please ask them to sit
down? Sir, T am only pointing out to you
that the unfortunate incident took placs
a few days back when the most respected
revolutionary leader and Secretary of the
Communist Party of U.P...(Interrup-
tions) What is this? Ts he not understand-
ing what 1 am saying?
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SHRI KALYAN ROY: Sir, there is &
reccnt movie. “The Crazy Man”, 1 think
the pon. Member should have a look at it.
He is better than the movie. Only a few

———
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days back, the Szcratary of the Communist
Party of U.P., Mr. Sarjoo Paude and
other leaders of the Communist Party of
India were badly beaten upin jail in U.P,
There was firing in the Tata  Fertilizer
which resulied in the death of 30 workers.
The entire opposition demanded only a
judicial enquiry. Till today the U.P. Gov-
ernment has not conceded any judicial en-
quiry. And you are comparing that Gov-
ernment with a Government which has
conceded a judicial enquiry within 48
hours, At least give some credit. Is it not
a fact—it has appeared in the “Times of
India”—that nobody was allowed to enter
into this centre of the Anand Margis—
they call it the World Jagriti Centre—at
Kasba-Tiljala? And how does the centre
look? I am reading from the “Timss of
India” of the 2nd May:

“The complex on the city’s newly
completed eastern by-pass to aliow vehi-
cular traffic from the airport to the
southern parts of the city, consists of a
massive five-storey building. surrounded
by peep-holes and observation posts, in-
cluding a fair measure of fortification.”

Very innocent Margis, I must say! And
as it appeared in the “Times of India” of
the 2nd May,

“The only time the aunthorities had
any access into the complex was towards
the end of last year. , . .

Mr. Laskar must be very well aware of
it.

“, . .when a police party had gone
therein connection with the  alleged
kidnapping of two children who were
rescued from there.”

In December last year the police had to
enter the complex on complaints from
people and they found two kidnapped chil-
dren kept in a dungeon there. Is he not
aware of it? 1If he is aware of it, why is
he suppressing it? Why this suppression?
That is the reason why T am becoming sus-
picious—I do not belong to the CPM—that
there is a conspiracy. Is the conspiracy not
to hold elections there, to create this kind
of things, because the leader of the Anand
Margis has stated. . .
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SHRI KALYAN ROY: Don’t blame~
him. He does not know what he is doing,
So don’t blame him. And this is what &+ .
spokesman of the Anand Margis stated. as
reported in the “Statesman” of the 3rd?
May:

“A Margi follower at the press con-
ference. however, recalled that the CPI:
{M)-dominated Governments in  West
Bengal in 1967 and 1969 had been dis--
misssd after attacks on Margi establish--
ments in Purulia and Cooch Behar.”

So is this a conspiracy to have another-
dismissal in 19827 This is what we are
worried about. No Government which is
absolutely sure to win 286 out of 294 seats
will do this. (Inferruptions) At least you:
shculd have some sense. Have vou lost
your senses also? I know, two-thirds. Mrs.
Singh, I know that very much, two-thirds,
I have listened to all the rubbish that you
said in this House and I did not stand up-
and disturb you. I am putting my question
to the Home Minister and you will never-
become a Heme Minister,

3 PM. ’ ¢

So, the question is clear. Is it not a fact’
that cverytime in the last three years the
Left-Front Chief Minister, Mr. Jyoti Bosu,
was specially told and instructed by the
Home Ministry to take special precautions
when the Prime Minister visited Calcutta
and Bengal, because they apprehended at-
tacks from Anand Margis? Is it not a fact-

[ 1 Transliteralion in Arabic script,
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_that Anand Margis openly had the intention
to kill the Chairman of the Left-Front
which was announced in the press? Is it
inot a fact that an employce of tha Calcutta
"Jail post-office was burnt to death by the
Anand Margis in the middle of last year?
Is jt ‘not a fact that the Police Commis-
sioner openly stated. . .(interruptions) Mr.
:Kalp Nath Rai, you are a Deputy Minis-
“ter and if you do not understand things,
-1 think you will lose your job very soon,
"now, another man was apprehended with a
handgrenade inside a cinema house, Roxy—
.the whole cinema house would have besn
, blown to pieces otherwise. I am only point-
-ing out the antecedents and history of this
+ organisation. There are no two opinions
atout it. T am only asking you to consider
-this; when you suddenly jumped along
with Amar Bangla and Anand Marg de-
manding dismissal of the West Bengal
- Government, vour intention is made amply
-clear. Your only intention was to demand
“the dismissal of a Government which secu-
red over 70 per cent of the votes and which

.Is going to secure nearly 80 per cent of
the votes, ., .

M (HEarAr) AviET 7w
AT ¥ w9 v §, A% qew
F FA AT VG &, FAOAH F7 IR
& |
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y

Tl -p¥ S r-ub e} =2 b 3 pKd

I o 58 plo J25 - & my S
SHRI KALYAN ROY: My first question
is: Is he aware of the goings-on in Kasba-
"Tiljala which is supposed to be the heud-
quarters? Is he aware that the police had

10 rescue two children?. . .
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MR, DEPUTY CHAIRMAN: Don’t re-
peat.
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SHRI KALYAN ROY: Is he aware that
only last week—I am gquoting from the
Times of India of 4th May—before 1 sit
down—"“However, this fact remains, . .. .
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MR. DEPUTY CHAIRMAN: May 1
request honourable Members that we are
very much short of time and uniess they
cooparate with the Chair, we shall not be
able to finish the business fixed for today
So please cooperate with the Chair. ..
(Interruptions) Otherwise, we shall pot
be able tofinish the business. We are very
much short of time,

SHR1 KALYAN ROY: T am quoting
from “the Times of India”-—

“However, the fact remains that the
people in the Kasba-Tiljala area have
been feeling totally alienated from the
world centre and its inmates over the
last several months, or much earlier than
the child-lifting rumour. The reasons are
not very clear, but may be partly related
to the style of movement and function-
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ing of the centre and its inmates includ-
ing the frenzied dancing with. . .in the
airport in Calcutta.. ... (Interruptions)

MR. DEPUTY Now

please finish. . .,

CHAIRMAN:

SHRI KAL YAN ROY
ming up.

1 am just sum-

MR, DEPUTY CHAIRMAN: No. No,
no Summing up..

MY (RiwlRT) AR EF
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SHRI KALYAN ROY:
hindly ask him to sit down?

But will you

MR, DEPUTY CHAIRMAN: But vou
conclude mow.
SHRI KALYAN ROY: Is he aware, is
it not a fact, that only a few days back a
largely circulated Bengali newvspaper poin-
ted out that such incidents will be created
in order not to have elections on 19th?
I'hen who is conspiring? Is it the Con-
aress—J in collusion with Anand Marg or
somebody else? That should be made clear,
our charge ig that the Congresg (I) has
dong it, -
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SHRI NIHAR RANJAN LASKAR: Lis-
tening to the speech of my friend, Mr.
Kalyan Roy, one gets an idea that there is
no law and order problem in West Bengal
and there is no political murder in West
Bengal. This is the sort of picture that he
was giving. We are not willing to accept
that. From what he has said one gets the
impression that this sort of killing of peo-
ple belonging to whatever organisation it
may be should be there and they should
be killed like that. . - .

- -

SHRI KALYAN ROY: I strongly object
to it. I never said that. You are giving a
political tilt or political colour to what 1
said and to the incident.

SHRI NIHAR RANJAN LASKAR: This
sort of killing can be only possible where
the atmosphere of violence is there. Tt
happened in West Bengal because there is
violent atmosphere prevailing there. Hon.
Members are free to draw their own con-
clusion from what he has said. Regarding,
the activities of Anand Margis, we are
aware of its activities, The Government is
watching their activity. Then, he has char-
ged our Party, I deny it strongly. . .

[ P T
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SHRI SHRIDHAR WASUDEO DILA-

BE (Maharashtra): Mr. Deputy Chair-
man, L .
MR. DEPUTY CHAIRMAN: May [

request thc hon. Member to be very brief
because the whole thing has been discus-
sed?

i[ 1 Transliteration in Arabic Scripts.
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SHRT SHRIDHAR WASUDEO DHABE:
T will be very brief. In “the Statesman”
despatch of May 1, 1982, it is said that
the trouble began at Ballygunge railway
station at about 7 a.m.

MR. DEPUTY CHAIRMAN: It has al-
ready been said.

SHRI SHRIDHAR WASUDEC DHA-
BE: But I have got a point herc.

MR. DEPUTY CHAIRMAN: Please do
not quote that.

SHRI SHRIDHAR WASUDEO DHABE:
If you do not want me to quote, how can
f make my point? I have a point out of
this. I have already assured ycu that Iwill
be brief, Still I am surprised that you are

stopping me, I will be brief. This says:

Trouble began at Ballygunge railway
station at about 7 a.m. when several
Ananda Margis, including women, were
seen escorting a number of children
along the station platform. A group of
people from the station area chased and
several assaulted them, alleging that they
were child-lifters. The injured were re-
moved to hospitals by the Government
Railway Police and the Railway Protec-
tion Force personnel. One of the injured
women later died in hospital.

A further report says:

The Chief Secretary of the West
Bengal Government has stated that two
Margi women were arrested on charges
of child-lifting and produced in court
on Thursday.

There were also rumours that child lif-
ting is going on. I would like to know from
the hon, Minister whether he has got any
evidence that the Anand Margis had in-
structions from their leadcr that every
Margi must recruit one child to their cult
and if so how many children have so far
been recruited by the Margis in the West
Bengal area.

My second point is this. He has made
a false statement on the appointment of
the Judge and the consultation with the
Chief Justice. Under the Commission of

L 24530 X 2 2J432L00 w
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Inquiry Act the procedure is that the Chief
Minister i3 ound to consult the Chief Jus-
tice before the appointment of the Judge.
No sitting Judge can be appointed by any
Government without the prior permissior
and consent of the Chief Justice, .
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He is the most respected man in thc- coun-
try today.
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SHRI HARKISHAN SINGH SUR-
JEET: He is the most respecteq man
in this counlry... (Inferruptions). ..
today, (Interrupitions) -

MR, DEPUTY CHAIRMAN: Order,
order, please. (Interruptions)
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SHRI SHRIDHAR WASUDIO

DHABE: Why are they shouting?
They are more worried about the elec-
tions, T think, Sir. (Interruptions)

MR, DEPUTY CHAIRMAN You
please go ahead., (Interruption$)

SHRI HARKISHAN SINGH SUR-
JEET: At least we have done gome-
thing for the people. (Interruptions)
This Government has done something
for the people there. (Interruptions)

MR. DEPUTY CHAIRMAN: Please
go ahead, Mr. Dhabe. Interruptions)
Order, order, please.

B9 gAT) (@4 a1 Sifed . . (ada-
)

SHRI KALYAN ROY: Sip, this
would not have taken place if Mr.
Kesri had been there. It is because
thig incompetent man is there that
thig is happening. It ig because of
this incompetent man. (Iiterruptions)

MW TR GIvg . 9 5o
Il FIFIE (EEwE)

SHRI SHRIDHAR WASUDEO
DHABE: Sir, I would like to request
the honourable Minister not to make
a vague statement.

MR, DEPUTY CHAIRMAN. You
please put the question,
SHRI SHRIDHAR WASUDEO

DHABE: Sir, I would like to know
from the Minister whether the Chief
Minister has apprised him of the fact
that the Chief Justice is being con-
sulted for the appointment of a Judge
for this inquiry. (Interruptions)

LI MDD 1 ivua g
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Lastly, Sir, I would like to stale
that there is an atmosphere of vioe
lence in the country. Of course, the
Anand Marg has a reputation for vio-
lence for many years. In fact an
incident was reported here on the
16th April that the students ang others
of an Institute at Ranchi Bihar...
(Interruptions)...were attacked by
the villagers and that 42 persong were
seriously injured and a boy alsp died.
It was reported that the Ministers
were rapped for this incident. But

nothing happened and no judicial in- ._°

quiry was held by the Bihar Govern-
ment, So, what I am saying is that
violence is there throughout the coun-
try now and, therefore, I would like
to know what steps the Government
is taking for curbing this cort of vio-
lence. On behalf of myself and my
party, Sir, I condemn this incident
and I condempn violence, Vioclence is
not to be supported by anybody. We
have to condemn this and nobody
should take any political advantage
of it

SHRI NIHAR RANJAN LASKAR:
Sir, he hag asked, and earlier glso it
was asked whether the Chief Minis-
ter will consult the Chief Justice and
I have said “Yes”. Again and again
this question is being put, I do not

know what I should say more. I have °

categorically stateq that the Chiet
Minister will consult the Chief Justice.
To the rest of the points, Sir, I think
I have already given my replies.

MR, DEPUTY CHAIRMAN: Yes.
Now, Mr, Amarprosad Chakraborty.

SHR1I AMARPROSAD CHAKRA-
BORTY: Sir, I am not going 1o repeat
what has been said.

MR. DEPUTY CHAIRMAN: Thank
you.

SHRI AMARPROSAD CHAKRA-
BORTY: I will not repeat what has
been gsaid because you will be impa-
tient. But only one question I want
to put to the honourable Minister be-
cause the modug operandi adopteq by
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the ruling party is the same as it wag
in 1972, when they murdereq Shii
Hemanta Kumar Bose, my leader, and
also when others were murdered at
that i{ime and the motive wag to see
that elections were not held in West
Bengal. I would like to know from
the honourable Home Minister whether
he has receiveg any report from his
intelligence sources that some journa-
list has been writing in some very
important paper—I would not like to
mention the name of the paper here—
that some miracle would happen in
the first week of May and the elections
would not be held in West Bengal, 1
would like to know whether hg has
received any such report about some
journalist writing like this. This is
numbey ‘one.

. MR. DEPUTY CHAIRMAN. Please
put your question, -

SHRI AMARPROSAD CHAKRA-
BORTY: Yes, Sir. I would like to
know whether the ‘Minister is aware
of any report that a particular jour-
nalist was writing in some papers
that therea would be Preridential
Rule in West Benga] and ° that no
elections would be held there, This
i1s my second question. Then, Sir, my
third question is whether the Presi-
dent of the Congress (I), which has
been supporting this carnage, which
I condemn with all the commang at
my disposal—and this has been con-
demned by the Chief Minister of West
Bengal—hag caid that there cannot be
any eleztion under this Government
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SHRI AMARPROSAD CHAKRA-

BORTY: Sir, I would like to know....
(Interruptions)
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MER. DEPUTY CHAIRMAN/; You
please pui the question.

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, I would like to know
whether it has been brought to the
notice of the Home Ministe; that the
President of the Congress (I), along
with a journalist who is very busy
and who sits in the secretariat of the
Prime Minister, has said that elections
cannot be held under the regime of
this Government in Wegt Bengal
(Interruptions). If it is so, it is not
a coincidence? Is it not a coincidence
that he has said 1:ke this and this has
happened? Is it a coincidence that
in Bengal. .. (Interruptions)

MR. DEPUTY CHAIRMAN: Order,
please  Maulana Sahib. .. (Interrup-
tions)

SHRI AMARPROSAD CHAKRA-
BORTY: I am not yielding, I bave
only rome specific questions lo ask.
My friends ave... (Interruptions) Wil
a sitting Judge be assigned the duty
of the Chairman of the Inquiry Com-
mission with the permission of the
Chief Justice?

MR. DEPUTY CHAIRMAN: He has
alrcady replied 1o all the points.

SHRI NIHAR RANJAN LASKAR:

Only one point remains to he answer- ~

ed.

SHRI KALYAN ROY:
lana is an Anand Margi.
tions)

(Interruptions)

The Mau-
(Interrup-

SHRI NIHAR RANJAN LASKAR:
These points have already been ans-
wered. Therefore I am not answer-
ing any of them. The only thing is
that 1 do not know for whal purpose
he has irieg io involve our party i
this incident. I completely deny what-
evey allegations he has made on this

SHRI AMARPROSAD CHAKRA-
BORTY: It has ben written in some
newspapers,  (Interruptions)

s

=



265 Calling Attention to

ol FIIA WHIA AW (A5, A
BreANt) « fegat Ta99a ez, & vaar
9 Al g AT DA gAE @
AWAT | 4A wFara g fn Foad) dR-
M ¥ BTHA F TW WIS F1 AAT
HIfgd a7 IaF aATT zTaF 3 ariEE;
% sfwara arg-faarg a1 fawg aqr
#7997 Agiaa &9 a7 &) af ¥
¥ gq v ¥ guamar g 5 qfaard
wawr a8 § fo qow & g7 fgew A
argdd d Taw wrhqma & 8 § 5
T AIAT ) QT F {90 A7 gAA
o W Ag fwar @ sifgr gwa
wAeIT wgt gt 7 A . ogawr
TER A1 | A o No { gfaq -
argee ¥ 7T fegar @ g, fagre
i dmargEg aar  FT AR W@ E,
%a WA TT [ 4373 & gWarEl-
5q feafie & Fuc 93 FT @0 @
Kgav¥ W 1 IAFT HST AFAT N A
ag w1a% FMfwer gorma &1 @ @
fad wia g 27 ug R@ar e

| qaddic W gz wadve HT N w
Z v OF% arwata el A A
arg ga¥ fad agrew w1 qAAE
®F & QAT FIHIY &7 | w3 ;A
far #fs A =gt Tw aw@ . weAr
g ¥ are F1% qIWMa gAY F
AT gHT T A1 FT vA AR
gl & a1t § agi gEHER e gar
3 fw ag qEiwa AW qg oF
Zwamee) F1 AT VR §7 AT AT
Tt wga 7=B) ¥@ g A Al
qr dza axdde &1 Fgar odwr fe
U YT QEAEGAT § 29
e fagdqs & qar=x frgmd e
FAT ABATG T AT FAT G ATFEA
9T |

R
‘

790 garet § ug AT AE
% fr =¥ wreR-At g ar A A

[5 MAY 1982]

——t e —

o matter of urgent
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SHRI NIHAR RANJAN LASKAR:
As [ have stated earlier, so far there
1; no thinking in the Government of
Iadia to have any independent in-
guiry into the incidenl But if there
iy no frec almosphere to give evidence
cr if there is iniimidation, naturally
tae Governmeni of India will think
it over again.

MR. DEPUTY CHAIRMAN: Now,
Srpecial Mentions.

REFERENCE TO THE MISUSE OF

WORDS ‘BHARAT MATA’ AS BRAND

MNAME FOR SELLING C"ATTA' BY A
FIOUR MILL OF JULLUNDUR

Wy gR 13 Al wige (fage) ¢
STANTIA &, & UF a9 487 IIHT
Frzar § f& sgrare w7 A A
g7 MTETT &1 F®  AUTET v@HdT
ArfgT | ST AT & aTT
ST @1 & g WIN |MTL F
T3 & fau fest 7 et aw
F  FOTIM OF T 8§ agl
sy & FTaAT @T 9T ag gEYEn
ZTAT AT qE! g1, AfFT I OF ArEan
3@ 9TAT ®  WIHTT 9¥ A WAAT
g f& ag wg= geww 2

¥ Uzafeade HEAL
I 3

A,
¥ fawar 91, Iuy fasr

“It is fresh it is pure and so good
for the family—-Bharat Mata Special
Atta.”

qg W Wl SEE T
944 & 90 WrTg WAl & "9 93
a7 qfFr %5 T UF WwW F

{5 MAY 1982 ]

Sunder Lal Hospital
Varanasi

2750

WET A w3 o1 fe mmgfaw
T #1 fafgees #iT arzex o
3¢ Wl #rg g A I W
forr 3 Wikg wrar wrer, @1 § a%-
FIL & AW 77 T ATHGT AT
Tiga1 g fF of uwafzomza oqx
AF AT 90 | AT A @
AT AN & 9 YT AMIT F o
% fau wizg amar &1 A Fq
fog wa #mr # fay swei AT
q w3 faae fau aFel & O
#r, sEN Ao & fauw @g,
I WIA WD FT ATH GFC WG
A~ T TR FO@ & AR FET A
IET A BT BAT § AT AZ T
T HIHE § AT 39 I w14t faawr
g U F7d &, IF WL T ATATA-~
Y st & faars 9 § aF)
FTAATEY FHY F1ign M oF ¢ gafaq-
qeq Wit 7 B W4, TEG FIC AT
TALHTT HY A FET AR

REFERENCE TO THE REPORTED
STRIKE IN SIR SUNDAR LAL
HOSPITAL, VARANASI

DR. M. M. 8. SIDDHU (Uttar Pra-
desh): Sir, I would like to draw the
attention of the Minister of Education
to a prolonged sirike that is going on
in Sir Sundar Lal Hospital which is
a teaching hospital attached to the
Banaras Hindu University. The strike
took place on 18th April, 1982, when
the junior doctors, protesting against
the reversal of the order of the Vice-
Chancellor which created an atmos-
phere where the junior doctors having
had the experience of an earlier clash



